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[Dr. M. M. S. Siddhu] the decision of the 
sub-committee, kindly, for God's sake, 
implement it in toto in good faith release all 
the doctors, reinstate all of them and 
withdraw all the cases. And, above all, in all 
humility all that you can do is not only t0 
apologise but also to assure this House that 
such actions on any individual or any citizen 
will not take place in the future because our 
doctors have suffered, we have also suffered 
and in this House I think each Member has 
suffered this anguish but we do not want to be 
a witness to another happening in the near 
future, or any time to come. And I hope the 
Government will respond to my request and 
remove the Vice-Chancellor from that 
university. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV); Now, Resolution regarding .  
.  . 

DR. V. P. DUTT; Sir, the hon. Minister is 
here. I think he can get up and express the 
sense of this House: he can convey it to the 
medical students through this House. When 
he is present here, h«. must get up and say 
something. It is not enough just to hear the 
Members. 

SHRI DHANIK LAL MANDAL: No, Sir, 
I have said .  .   . 

DR. V. P. DUTT: Demands have been 
made that, first of all, they should apologise .   
.   . 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV); He has heard all the 
demands. 

DR. V. P. DUTT; ... that the Vice-
Chancellor should resign and that the Chief 
Minister should be asked to go. He should 
say something on that. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Let him say if he wants to 
say. 

SHRI DHANIK LAL MANDAL: I have 
already said that even though law and order 
is a State subject .   .   . 

SHRI BHUPESH GUPTA; Sir, this has 
been taken not as a party issue or as an issue 
between the two sides. We would like t0 hear    
the    other 
Members. 

SHRI RAMESHWAR SINGH; My name 
is there. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV); Not on this. Your name is 
there on the Resolution. Now, Private 
Member's Resolution. Mr. Kalraj Mishra. Not 
here. Mr. Mahadeo Prasad Varma. 

RESOLUTION RE. STEPS RECOM 
MENDED TO GOVERNMENT TO STOP 
ATROCITIES ON HARI-JANS AND 
OTHER RURAL POOR AND TO 
RESTORE FULL CIVIL LIBERTIES TO 
PEOPLE—Contd. 

 
"expresses its deep concern at the fact 

that the country has been brought to the 
verge of an economic and political chaos 
within the last fifteen months marked by 
the aggravation of the problems of un-
employment, poverty and misery of the 
people due to the reactionary and anti-
people policies of the present Government 
..." 
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SHRI L. R. NAIK (Karnataka): Mr. Deputy 
Chairman, Sir, I rise to support the Resolution 
s_o very well and effectively moved by my 
friend, Shri Sharma. As you see from the 
Resolution, the Resolution speaks of 
unemployment problems,, problems relating 
to land or agrarian policies, problems relating 
to law and order, problems regarding 
atrocities committed on Harijans and the 
handling of these problems, so on and so 
forth.. It is not possible for me, Sir, within the 
limited time, to do justice to all the items 
mentioned in the Resolution. However, it 
would be sufficient if I were to say that since 
the Janata Party has come into power at the 
Centre and in various States, a feeling has 
been created in the minds of the public that 
here is a Government 

which is not in a position to deliver the goods 
as stated by them in their Manifesto. And the 
reasons for this is obvious. The Government 
that is there at the Centre is really not one-
party Government but of various parties 
combined together for a purpose other than 
the economic or improvement of law and 
order situation in this country. The main ob-
jective why all these heterogeneous parties 
have joined together was not to assuage our 
problems but only to act against the then 
Prime Minister, Shrimati Indira Gandhi. Now, 
as the frame of this party is of this nature, it is 
in the fitness of things that it will never 
deliver the goods. There is no doubt about it. 
They may sit in any manner they like, but I 
can say that the type of factions they have 
created in the party itself are such that it will 
never deliver the goods. But I will give you 
some examples. Now, take, Sir, the question 
of law and order in the country. Now, in at 
least two States we have the Congress 
Governments. And if y°u minutely examine 
the working of these Governments, you can 
easily find out that there is a will at the 
highest level to protect the Harijans and to see 
that their civic rights are respected. Elaborate 
arrangements are being made to see that their 
rights are protected. For this purpose, the pre-
vious Government passed the Protection of 
Civil Rights Act of 1955 as modified in the 
year 1976. That Act has come into force on 
the 19th November. 1976. This Act was 
brought with a view to see that untouchability 
in this country is done away with as required 
by our Constitution under Article 17. If you 
examine the provisions of this Act, you will 
find that the offences against the Harijans 
pertaining to untouch-ability have been 
aggravated and they are dealt with in their 
aggravated forms and higher punishments 
have been provided. In order to see that 
provisions  of this Act are    im- 
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plemented with all seriousness, elaborate 
arrangements for establishing special police 
cells have also been made. But what have they 
done in this respect? I had put a question very 
recently to which I received an answer. I 
asked: how many cases have been taken 
cognizance of by the police, how many of 
them have been registered, how many of them 
have been taken to courts, how many of them 
have resulted in acquittal and how many have 
resulted in convictions If you see the answer 
of the Government to my question, you find 
that no only they have not established special 
courts to try all these various offences, but 
very few cases have been taken to court and 
mostly they have resulted in compounding. 
The offences are compoundable and they have 
been compounded straightaway. For obvious 
reasons, whenever atrocities are committed 
against the Harijans, the poor Harijans are not 
in a position to sustain the rigours of 
litigation. They are also tempted. They are 
offered money or some other temptations. The 
result is that.they are supposed to be coming 
forward to see that the cases are taken away 
from the purview of the courts. 

SHRI N. G. RANGA (Andhra Pradesh):    
There is no legal aid also. 

SHRI L. R. NAIK; Moreover, there is no 
legal aid provided to these poor people. I 
know as a District Magistrate once that unless 
the person concerned has the will to see that 
offences against the untouchables are taken 
cognizance of, registered and concerted 
action is taken to get things through with the 
help of like-minded persons, these offences 
do not come to light. It is for this reason that 
un-touchability in this country will go on 
whatever our Prime Minister might say. He 
said that he would see that untouchability is 
removed with a period of 5 years. I must say 
that this a very tall claim.   It is impossible 

with the type of approach that the Janata 
Government is having for taking cognizance 
of these offences. Sir, we have to go rather 
deep into the matter. If you go deep into the 
matter, you will find that it is more an 
economic problem than a social problem. Of 
course, it is a social problem. Unless 
concerted efforts are made to see that the 
Harijans are economically well x>ff and well 
established. I am afraid it is not possible for 
any Government to place them on par with the 
other people in our society. That is the truth 
and the truth has to be accepted. Unless that is 
done, I am afraid, we will not go anywhere 
near the problem. Sir, for the last two days we 
are hearing of the Marathwada problems. Only 
today we have come to know expressly that 
the whole movement is against the Scheduled 
Castes and the Scheduled Tribes. And what 
time is chosen for this purpose? Of course, 
here is a resolution passed by the Assembly 
that the Marathwada University should be 
named after that great leader of our masses, 
Dr. Babasaheb Ambedkar. It was in the fitness 
of the things that the University should have 
been named after such a great man, a man 
who is now rightly called the Father of our 
Constitution. 

SHRI N.  G. RANGA:     He was    a 
Maratha. 

SHRI L. R. NAIK: Yes, he was a Maratha. 
Even then, what do we And? Several 
atrocities are being committed today on the 
Harijans. 

SHRI BIPINPAL DAS (Assam): And this 
has happened after the present Government 
has come to power. 

SHRI L. R. NAIK: I am coming to that 
point. They have chosen this time. Why? 
When the Janata Government came to power 
in Maharashtra, these atrocious people in the 
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villages have taken that opportunity feeling 
that they will go scot-free even if they commit 
any sort of atrocities. They have chosen this 
time and every second and every minute, 
atrocities are toeing committed against the 
Harijans. It has rather become even difficult 
to discuss these problems because if we have 
to discuss these problems, we are only 
aggravating the atrocities against these poor 
people. That is what is happening in our 
country. I think, if I were the Prime Minister 
or if I were the Home Minister, I would have 
ordered the whole Army and the police force 
to put an end to such type of atrocities. I 
would only ask Mandalji to put himself in the 
position of those millions of poor people who 
have become the victims of all these atrocities 
perpetrated against them. Then only he will 
find what it is. Only the wearer knows where 
the shoe pinches. Having been placed himself 
in that position, I am sure, he would have 
ordered instantaneously to see that the whole 
police force was deployed and the atrocities 
committed were put an end to. But that is not 
being done. Sir, this is not the only problem. 
Even in the field of agrarian reforms, what is 
being done in this country? We had a 20-point 
programme. One of the important programmes 
related to land reforms, agrarian policy in this 
country. I know, Sir, that in Karnataka we had 
an excellent law on this subject—the Land 
Reforms Act of 1865. And if we were to 
implement that Act with all seriousness, it 
would have been possible to see that a lot of 
surplus land was available which could be 
given under the law to the Scheduled Castes 
and the Scheduled Tribes and the other have-
nots—50 per cent to the Scheduled Castes and 
the Scheduled Tribes and the remaining 50 
per cent to the other have-nots irrespective of 
caste and creed. That was the law. But, I tell 
you the history ow what happened and how 
this law 
"was handled in Karnataka.    Sir,    in 

1957, the Jatti Committeee was appointed to 
go into this problem of land reforms. Our hon. 
Chairman headed that Committee and that 
Committee went into the problems in detail 
and suggested various revolutionary measures. 
They gave an excellent report which could 
bring about agrarian reforms in this country. 
But what did happen When the report was 
given on the 30th September, 1957, the 
number of tenants in Karnataka was 22 lakhs 
and the land in their possession was 67 lakhs 
of acres. That was the position at that time. 
When the rural rich who were to lose land 
came to know that within a short time there 
will be a very aggressive or revolutionary type 
of law, what did they do? They saw to it that 
most of the tenants were evicted from their 
lands. At that time our Nijalingappaji was the 
Chief Minister. He was followed by Mr. 
Veerendra Patil. Though a law based on the 
recommendations of this committee was 
passed in 1961, it remained a dead letter; it 
was never enforced. It was enforced only in 
1965. Now. within the period of these four 
years what happened? The number of 22 lakhs 
of tenants was reduced to four lakhs and the 
67 lakhs of acres of land in their possession 
was reduced to 18 lakh acres. Afterwards, 
fortunately for the poor tenants of Karnataka, 
Mr. Devaraj Urs came into power and his 
Government passed a revolutionary type of 
law and today under that law all tenancies 
have come to be abolished. No tenancy in 
Karnataka, unless you are a soldier or a sailer. 
Only these two categories of people are 
allowed to have the land and the rest have no 
authority with them; they cannot create any 
tenancy at all. 

The other thing is that all existing tenants 
on a particular day, i.e., the 1st March, 1974, 
have become owners of the land. The lands 
vest in the Government and steps are being 
taken to see that these tenants become the 
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[Shri L. K. Naik] owners of the land.   
All these things were being done. 

The day the Janata Government came 
into power, all these rural rich got up and 
started raising a hue and cry against this 
law and even today they are doing the 
same thing. Today I read in the 
"newspapers that one of the Ministers of 
the Bihar Government has resigned. If 
you read his statement, you will see that 
the same situation is obtaining there also. 
The vested interests have seen that the 
tenants, the poor people, are deprived of 
their lands. No surplus lands are assessed 
and no Harijans and no Girijans are 
given any lands. This is what a Janata 
Minister has said and if you will please 
read his statement you will see what sort 
of an agrarian policy this Janata 
Government is following. 

About a year back, in August last year, 
I asked the Minister of Law and Justice 
as to what was going to be the agrarian 
policy of the Janata Government. He was 
kind enough to tell me that the Janata 
Government had an agrarian policy 
which was similar to the one followed by 
the Congress Government. But even to-
day nothing is being said about this 
agrarian policy. I want to know, if there 
is no agrarian policy, is it possible to 
bring about all that we have said in our 
Constitution— equality and justice, 
social, economic and even political. It is 
not possible. So, what is lacking is the 
Janata Government's will to carry out all 
these revolutionary reforms. In the 
absence of that, I am afraid, Sir, that this 
nation will never be able to reach the 
goal that we have cherised for all these 
years. These are some of the things that I 
want to say. (Time bell rings) 

Now, take" the question of unem-
ployment.   The Government is    say- 

ing that they will see that the unem-
ployment problem is eradicated within a 
period of ten years. But what is actually 
happening? One and a half years have 
already elapsed and we find that 
unemployment has increased abnormally. 
If you go to villages, you will see that 
there are so many Matriculates, B.Ss. 
M.As., M.Cs. and B. Corns., all roaming 
from" pillar to post, seeking jobs. And, 
when the State Governments try to bring 
forth some measure to solve this problem, 
as, for instance, the Employment 
Guarantee Scheme of Maharashtra, and 
there is a similar Bill afoot in Karanataka 
also the Centre has some objection. But 
all these Acts do not receive the assent of 
tfie President. Unless all such measures 
are taken care of by the Central 
Government and directives given, I am 
afraid, it would not be possible to solve 
the unemployment problem. This is not 
the way of solving this problem. 

I find Mr. Fernandes telling us that he 
is trying to bring about improve.-ment 
not only in the small-scale industries but 
in several other fields also, like cottage 
industry and all that. Once I had the 
opportunity to hear him with rapt 
attention and I entertained a big hope that 
here is a man who can deliver the goods 
as far as rural unemployment is con-
cerned. But for the last 7 or 8 months, I 
have'been observing, nothing has been 
done. They are all spending their time in 
quarreling among themselves. That is 
what is happening in this country. 

MR. DEPUTY CHAIRMAN: Please 
wind up. 

SHRI L. R. NAIK; I will not prolong 
my speech, Sir. Now, unless there is a 
definite will fo see that these things are 
done on a war footing, I am afraid, it will 
not be possible for us to reach our goal. 
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With these few words, Sir, I again support 
the Resolution wholeheartedly. 

MR. DEPUTY CHAIRMAN: Mr. 
Madhavan. 

SHRI K. K. MADHAVAN (Kerala): Bow 
much time is given to me, Sir? 

MR. DEPUTY CHAIRMAN: I leave it to 
your best judgment. 

SHRI K. K. MADHAVAN; I want to have 
an idea. 

MR. DEPUTY CHAIRMAN: You will  
have  ten minutes  or  so. 

SHRI K. K. MADHAVAN: Sir, let me 
analyse the Resolution first. What does it 
mean Redraws the attention of the House to 
the position to which the country has been 
brought. It says: 

" . .that the country has been brought to 
the verge of an economic and political 
chaos within the last fifteen  months ..." 

Emphasis is on the words 'fifteen months'. 
Then, it also mentions about the factional 
infights amongst the ministers and the leaders 
within the Janata Party. It is a matter of their 
domestic business and I do not mention about 
that. The second part of the Resolution says: 

"expresses its satisfaction that the 
various sections of our" people are not 
taking the attacks on their vital rights and 
interests lying down but are coming 
forward in mass actions and mass struggles 
in resisting them all over the country." 

Then, the third part of it says: 

"... while hailing this fighting mood of 
the masses, the urgency of an all-India 
mass movement ...  ." 

There is the emphasis on 'all-India mass 
movement'. 

"...   including Satyagraha..." 

I question the wisdom of the word 
'Satyagraha'. 

". . .on the burning issues of the day 
with a view to impressing upon the 
Government and other concerned 
authorities that urgent democratic and 
popular demands be met without  any  
avoidable delay." 

And then what follows is a sort of re-
commendation. It enumerates so many 
things. 

Now, let us  go to the main question.   Some  
of  our  friends    got  annoyed  at   the  very     
mention  of the words   'fifteen  months'.    
Why  should they get annoyed, I    do not    
know. Everyday,  every hour, every minute, 
they are mentioning about    'the last thirty   
years'.    They     take     pleasure and a sadistic 
pleasure I say, at mud slinging on the previous 
Government for whatever has been done or 
whatever has not been  done    during the last 
thirty years but why should they feel shy when 
their tiny face is seen in  their  mirror  of    the 
last    fifteen months?    I  do not understand. 
What is the position now? I would draw the 
attention  of  this  House  to    the  fact that  
such an  array of misdeeds  and atrocities  on  
the  Harijans  and  other weaker sections were 
not there before, of course, even if it were 
there, not of this magnitude and gravity. These 
things have happened only during the last 
fifteen or sixteen months. That -:s the most 
significant fact truth. That i? the naked truth.    
Is there any    answer to that?    I took up the 
matter in the  Consultative    Committee of    
the Home Ministry.   Then, the reply that I 
received from the then Home Minister, Mr.  
Charan Singh,    was:   Law and  order is  a  
State  subject;     what can the Central 
Government do?'    I asked him a counter 
question:   'What 
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[Shri K. K. Madhavan] for are you sitting 
here at the Centre as Home Minister '. He was 
helpless. His reply was: 'That is exactly what 
I am thinking'. This happened at the Vigyan 
Bhavan when we met last year.   That was the 
position. 

I am not going to narrate all the incidents      
starting      from      Belchi It       was      
inaugurated      in       the holy    land    of    the    
Buddha.    These atrocities   were  inaugurated     
in  the holy land of    the    Buddha,    where 
Buddha was born, had his Prabuddha and his 
Nirvan. And that continues. That  continues 
even now.    We have the  recent incidents  at    
Villupuram, under the reign of A.I.A.D.M.K. 
That is another political complexion. Then, we 
have the incidents at Marathwada, which 
happened after the new Ministry came to 
power.    This is dominated by the Janata Party. 
I do not want to  mention the     name.    Then, 
another   recent   incident   which   happened 
was near Delhi,    Kanjhawala, where, some 
three or four days back, some 15,000 landlords 
gathered. I do not know the exact figure.   The 
newspapers cannot report it, because, last year, 
when the newsmen went there, they   were  
intimidated  by  the  landlords against writing 
the truth of such incidents.    Therefore, 
naturally, what happened  there  cannot  come  
in  the Press now.    Of course,    when things 
happen  against the weaker    sections, the 
Fourth Estate, which claims to be free and 
fearless, does not act in that way.     I   question   
their      claim   also. Naturally, these truths that 
come out are very few. The truths that do not 
come out are much more. This is the present 
position.  This is so irrespective    of    the    
political     complexion, differences in political 
complexion of the  ruling parties  in    the    
different States. 

Now, Delhi is directly ruled by the Janata 
Party. This happened under the very nose of 
the Prime Minister 

and the Home Minister. This happened within a 
distance of 30 or 35 Kms. from the place where I 
am speaking now. What does it mean? It is not a 
simple matter of difference in political 
complexion. This is something more serious and 
something deeper. My hon. friend, Mr. Varma, 
from the other side, was mentioning the question 
of economic poverty. Is it economic poverty 
alone? It is not the only question. It is not the 
only problem. In India, there is the caste system 
and this caste system has been upheld even now. 
We have abolished untouchability more on paper 
than in practice. The caste system is still there. 
We have not raised a voice | against that. We 
have not raised a voice against the real social 
evil, i.e. the chatur vamya system. Unless we are 
able to question the sanctity of that cruel social 
system we won't be able to get out of it. So,, it is 
not the question of poverty. Here so many 
institutions and schools of thought and political 
movements have failed. I say, they have failed 
miserably. The Gandhism failed because of the 
trusteeship theory which goes always in favour of 
the 'haves' as against the 'have-nots'. The 
Communism failed because they have not 
understood the cruelty of the caste system. 

SHRI YOGENDRA SHARMA (Bihar): 
But you have not given us a chance to rule 
the country. Please give us a chance and see. 

SHRI K. K. MADHAVAN: We have 
given you two chances in Kerala. 

SHRI YOGENDRA SHARMA: I am not 
talking of Kerala, I am talking of the country 
as a whole. Even in Kerala, it has created a 
history. 

SHRI K. K. MADHAVAN: You cannot do 
it even in one century. My 
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case is that you have not understood India, 
you have not understood the people of India, 
you have not understood the society of India 
and you have not understood the social 
relationship existing in India. (Interruptions) I 
am not yielding. Unless he is on a point of 
order, I have the right to conclude my speech. 

So, Gandhism failed, Communism failed,, 
though the Communism succeeded in the 
neighbouring country in China, because they 
understood their country and their people as 
against the Communists of India, of all 
groups. 

The leader who could understand India was 
Pandit Jawaharlal Nehru. He wielded power 
for a pretty long period. That was the golden 
age, I say. But subsequently, there was a 
distortion. When emergency was declared, all 
the initiative and powers fell it on the hands 
of bureaucracy, again who represent the upper 
class. They overdid these things. They have 
made cruel enjoyment out of it, they have 
taken cruel pleasure out of it. That is what 
happened during emergency. I am not 
justifying emergency, but I am saying what 
happened in that period. 

So, Sir, that also failed. Now to redeem the 
country, a super mahatma came on to the 
scene? 

SHRI KALP NATH RAi (Uttar Pradesh): 
Who is that super mahatma. 

SHRI K. K. MADHAVAN: I will tell you. 
He began his game in Gujarat. He continued 
his game in Bihar, where Shrimati Indira 
Gandhi or even the Governor of that State did 

I 

not accede to his demand. And that continued. 
Unfortunately, because of the emergency and 
under the garb of the emergency, it passed on, 
it rolled on under the beautiful label of total 
revolution. And the total revolution has 
ushered in this Government headed by Shri 
Morarji Desai, assisted by Choudhry Charan 
Singh. (Interruption) I am not interested 
where he is. 

SHRI KALp NATH RAI;   Cobra of 
casteism. 

SHRI K. K. MADHAVAN; They say that it 
is 'total revolution'. I do not know, 1 have my 
own evaluation against it. That will be much 
do-maging if I say. Now, what happens? Shri 
Jayaprakash Narayan rises his righteous 
indignation only rarely. In my language there 
is an expression, kaadaru masam, naadaru 
masam. Kaadaru means forest, masam means 
monfth and naadaru means village. So, it 
means, six! months in forests and six months 
in village. Shri Jayaprakash Narayan is a 
Sarvodaya leader for six months and he is a 
politician, total revolutionary, for another six 
months of the year. So his total revolution, 
where is it now? Has ne mentioned a word 
against the atrocities on the Harijans during 
the last 15 months? Where has his indignation 
gone? Where is he sitting? When the Bihar 
Government took disciplinary action against 
the erring officials, this Super-Mahatma came 
forward with a press statement that the Bihar 
Government should be very careful before 
taking action against such officials. When 
action was taken against some Revenue 
officials by the Bihar Government which is 
headed by the son of a barber, of course, Shri 
Jayaprakash Narayan could not contain it-
Hundreds of Harijans are being killed in an 
organised manner. In Kanjha-wala, about 
5000 people of a particular  group were  
collected.    I  do not 
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[Shri K. K. Madhavan] 
say they were non-Harijans but they belonged 
to only a section of the non-Harijans. They 
were collected from Rajasthan, Himachal 
Pradesh, Uttar Pradesn, parts of Madhya 
Pradesh, Delhi and all the other neighbouring 
States. What does it mean? And that was 
organised by whom? Has the Government 
enquired  about that? 

SHRI KALP NATH RAI:   By  Shri. 
■Charan Singh. 

SHRI K. K. MADHAVAN: There was a 
parliamentary team going to Villupuram 
which was prevented for no reason. There was 
absolutely no reason to prevent that M.Ps'- 
team from visiting Villupuram. Because there 
happens to be judicial inquiry into those 
incidents the M.Ps are not going there. The 
MPs are not going to conduct a propaganda 
war, or to start a newspaper propaganda there. 
Their attempt was to go there to have an on-
the-spot study. (Time bell rings) I will take 
one minute more, Sir. So they were prevented. 
Of course, that is the prerogative of the 
Speaker of the Lok Sabha. I have no qurrel 
with that. But that has happened. But at the 
same time, I might say that the very same 
people had the duty to go 30 kilometres from 
here to Kanjhawala. But nobody has gone. 
That is a pity, Sir. So here it is political 
bungling. There is no political leadership. Of 
course, for pretty long years, one single party 
can never rule in different States in a big 
•country like India. The political spectrum of 
this country is variegated. Naturally it ought to 
be and it should be. But in spite of parties with 
different political complexions wielding 
power in different States of the country, there 
is the necessity, the stark reality that there 
should be a political leadership, a centralised 
leader. That is exactly what is wanting now so 
far as this Government is concerned. If that 
political leadership were    there, 

Sir, none of these things could have 
happened. 

So, let me conclude by saying, let us 
destroy what is called Manu Smriti. Let us 
destroy whatever is bad iii the Vedantic 
Sidhants. Unless you destroy that, unless you 
have a questioning mind, where passion gives 
way to reason this country cannot succeed. So 
the question is whether the politics of this 
country should be guided by reason, or should 
be guided by passion; whether this country 
should be led by people guided by reason, or 
guided by communal frenzy. That is the 
question. Unless we give up this attitude and 
this method of politics,, this country is not 
going to continue for long through the road of 
democracy. I say democracy is in danger. 
There are so many groups sitting here, all 
interested in establishing dictatorship, 
dictatorship of different kinds; whatever type 
of dictatorship, it is dictatorship. 

MR. DEPUTY CHAIRMAN: Please wind 
up. 

SHRI K. K. MADHAVAN: I am winding 
up. There is a poetic couplet: 

"Blandhuifa       Kanchamakkoottllanen-kilum 

Bandhanam   Bandhanam  Thanne Paril" 

Even if you are put hi a golden cage it is 
prison. That is the essence. So whatever may 
be the type of dictatorship, dictatorship will 
not commit suicide. (Time bell rings). Please 
permit me for one minute. The well-known 
dictum says that dictatorship tends to 
perpetuate itself.    And there 
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is an end of democracy. I have chosen 
democracy because democracy is the only 
salvation for the poorest of this country. 

MR. DEPUTY CHAIRMAN: Please wind 
up. 

SHRI K. K. MADHAVAN: I am winding 
up. Unless we are prepared to have a frontal 
attack against all this myth, all this blind 
faith, all this ever-prevalent evil, from this 
country there is no salvation. There is no 
question of revivalism here though every day 
I hear the voices of revivalism. It is a question 
of renaissance. It is a question of establishing 
renaissance of the modern age which means 
cultural, intellectual and spiritual. 
Democracy, both economic, political, social 
and just.    Thank you. 

 

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal); Mr. Deputy 
Chairman, the first part of the Resolution that 
is before Us is the preamble. The previous 
speaker analysed the Resolution and in 
analysing it he said that within the last fifteen 
months the country has been brought to the 
verge of an economic and political chaos. As I 
did not listen to the speech by Comrade 
Yogendra Sharma, the particular point that 
struck me is that there is economic and 
political chaos. I am in complete agreement 
with him so far as the description of the pre-
sent state of affairs is concerned. In whatever 
sense he might have used that phrase, I would 
prefer it as the economic ruination or 
economic stagnation in certain other respects. 
But I will not lay stress just on those fifteen 
months: I would beg to differ from him. It is 
the culmination of the process which started 
since our independence. I won't lay the blame 
just on the last two or three years prior to 
these fifteen months. From 1947 onwards, a 
system has been gradually built up which has 
led to the pauperisation of the common man, 
more and more exploitation of the common 
man, of the toiling people, the working class 
and the peasant. This is a fact, a historical fact 
which ought to have been recognised. I quite 
realise that the brunt of the attack, if there is 
to be any effect on the system,, if the system 
has to come crumbling down, the 
responsibility for it, has to be squarely faced 
by the Government of the day. Naturally the 
present Government will have to answer for 
the present day. But, while analysing it, it 
would be unhistorical and, at the same time, 
unscientific, to say that it is j'ust these fifteen 
months which have brought about this 
situation. I am afraid that if it is called in that 
manner, a proper solution won't be possible. 
The fact remains that the present day 
Government, the Government led by the 
Janata Party, has been essentially continuing   
the policy 
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that has been pursued so long. It is not at all 
fundamentally different. In certain respects 
there might have been deterioration, in one or 
two respects there might have been 
improvement, but there is no fundamental 
difference. The capitalist system with all its 
ramifications, with all its pitfalls and with all 
its barrenness so far as the problems of the 
country at large are concerned, is there. That 
aspect, I feel, aught to have been taken into 
account when this Resolution came from 
Comrade Yogendra Sharma who is fully 
aware of it. But I have been suggesting the 
reasons for it. He also had occasion to analyse 
these things but, at the same time, he might 
have been inhibited because of certain other 
considerations. This fact ought to have been 
taken into account and should have been 
acknowledged fully. 

Regarding the other parts, that is, resistance 
to the exploitation, pauperisation, these are 
aspects which definitely ought to be stressed 
if we want to bring about a change in the pre-
sent situation, in the present state of affairs. It 
remains a fact tnat after the days of double 
Emergency when democracy was totally 
suspended, when the voice of the toiling 
people was completely throttled, with the 
restoration, to a certain extent, of the 
democratic rights, popular movements —the 
movements of the working class, of the 
peasants and, generally, the erploited people 
all over the country— got a fillip and those 
movements are still continuing. And it is the 
responsibility of those who are interested in 
the welfare of the common man of the country 
as well. They should try to channelise this 
movement in a concerted way and in an 
organised manner till they deliver a blow to 
the system of exploitation which has been 
built up in our country over the last 30 years. 
Unfortunately, I would say that that outlook is 
lacking. This resolution, Comrade Sharma 
also knows very well, even if endorsed by 

this House, cannot be implemented because 
of what has been stated here and perhaps 
Parliament by itself cannot implement it. For 
example satyagraha cannot be staged moved 
by a resolution in Parliament. But in 
providing an indication, in providing an 
outline, a proper perspective could have been 
taken as a guideline to the country as a whole, 
that is how we propose to move in order to 
bring about a change in the exploitative social 
order. 1 regret to say that that aspect is 
lacking. I would have very much liked it. 

The other points which he has said, I am in 
agreement with him and with a little 
opportunity that I have I lend my voice to 
these demands. I mean regarding what has 
been said on steps to be taken. But regarding 
one I have a word of caution to utter. I am a 
fresh comer in this House, though not in 
politics. But since I came here I found that 
everybody in this House is very solicitous 
about the Harijans and the poorer sections of 
the people. Everybody of us should be 
concerned. But perhaps there is another side 
of it. 

Ours is a society in which and ours is a 
country where there is a move always afoot to 
keep our country bound to the tradition of 
backwardness, the tradition of ignorance and 
the tradition of an antiquated society. Now a 
very serious threat is seen. The fight between 
castes starting from Bihar has now spread to 
Maharashtra as well on the issue of naming of 
the Marathwada University. It is rather 
strange. It started from Bihar on communal 
reservation and it has spread to Maharashtra. 
It spread to U. P. and now it has gone to 
Maharashtra. And it is said that our society is 
being prepared for a fight along caste lines. 
The way to meet it, I would submit, is not to 
recruit 
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more police personnel from amongst the 
Harijans. Perhaps, Mr. Yogendra Sharma 
knows it very well that the intensification of 
the struggle of the toiling people and their 
consolidation will bring about division on 
class lines. Perhaps that is the only way out. I 
will recall with some pride that in West 
Bengal where thi3 class movement, mass 
movement, is strong, this problem has not 
raised its ugly head so much. But it is 
something contagious, and if this becomes the 
shape of things in our country, perhaps we 
should shudder to think of the future. 

Basically it is an economic problem. 
Largely they are the most exploited and the 
most down-trodden section of our country. 
And by intensification  of the  tolling 
people's  struggle, 

we can face this challenge. 5. P.M.   
Otherwise,    it    moves    in    a 

vicious circle, from which the way 
out is not very easy. Meetings with the 
Opposition leaders are being held and we 
always discuss these things. But perhaps we 
will go round avid round. So, I could have 
been happy if with a wider perspective this 
aspect had been stressed in this Resolution, 
which is a sort~ of platform of action for 
discussion among tTTe people at large, and 
this broad perspective could have been given. 

With these few words, I conclude my 
speech. I thank the Deputy Chairman for 
giving me the opportunity. 

MR, DEPUTY CHAIRMAN: Now, Half-
an-Hour Discussion.   Shri Dhabe. 

 

 

HALF-AN-HOUR DISCUSSION ON 
POINTS ARISING OUT OF REPLY 
TO UNSTARRED QUESTION 715 
GIVEN ON 26TH JULY, 1978, RE-
HOLDING OF ASIAN GAMES, 1982 
IN INDIA. 

SHRI S. W. DHABE (Maharashtra): Mr. 
Deputy Chairman, Sir, I am raising this 
discussion on the reply given to my question, 
Unstarred Question 715, on the 26th July, 
1978. I would like to refer to the question 
which was asked. 

"Whether the Government has received 
a representation from the Indian Olympic 
Association and others to Review their 
decision for holding the Asian Games in 
1982 in 


